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Chintpurni Temple at Chintpurnt, District Una.

Mandir Damtal at Damtal, District Kangra.

Temple Baba Balaknath of Deotsidh, District Hamirpur,
Ajodhya Nath Temple at

-Dattatreya Temple at Dutt Nagar, Shimla.

Stui Durga Temple Sharai Koti Rampur Buslichar, Stumla.

Shri Badn Vishal Via Atterian and Nar Singh Dev Temple, Nagrota
Suran, Kangra.

Shirt Laxmi Narayan Mandir, Chamba.

Tempie Thakur Dwara Bai Ji Sahiba Paonta, District Sirmaur,

Shri Shahtalar Group of Temples :

() Man Mandir Bzba Balak Nath, Shahtalol.

(3t)  Second Tcmple Baba Balak Nath Shahtalat.

(iti} Temgple Vat Vriksh Shahtalai.

(iv) Templec Gurna Jhari Shahtalai.

Shri Ashta Blhuga Math Temple, Bohan near Jawalamukhi, Tehsil Dehra
Gupipur, District Kangra.

Chamunda Nendikeshwar Mandw, District Kangra.

Gorakh Dibbi Mandir District Kangra.

Durveshwer Mahadev Temple and Bhagsu Nag Temple at Dharamshala,
District Kanyra.
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THE HIMACHAL PRADESH KISAN PASS BOOK ACT, 1996
(ACT NO. 6 OF 1998)!

(Received the assent of (e President on 26th March, 1998 and was
published both in Hindi and Enghsh in R1.P.Extra,, dated 7.4.1998, p. 1441-
1453).

Amended. repealed or otherwise affected by.-

H. P. Act No. 20 of 19982, published in R H.P.Extra., daed 9.11.1998.

p. 3827 and 3328.

An Act to provide for the issue of Kisan Pass Books to Kisans containing
record-of- rights and liabilities of their agricultural holdings in a
revenue estate and to enable them to have eredit facilities and for
other matters connected or incidental thereto.

BE it enactcd by the Legislative Assembly of Himachal Pradesh in the Forty-
scventh Year of the Republic of India as follows:-

1. Short title extent and commencement.- (1) This Act may be calicd
the Himachal Pradesh Kisan Pass Book Act, 1996.

(2) W extends to the whole of the State of Himachal Pradesh.

{3) It shall come into force on such date, as the State Government may,
by notiftcatton, appoint.

2. Definitions.- In thus Act, unless the context otherwise requires,-

(a) “agriculture” includes miaking land fit for cultivation, cultivation
of land, improvement of land including developiment of sources of
irrigation, soil conservation and land development measures,
raising and harvesting of erops, horticulture, forestry, cattle
breeding, animal husbandry, dairy farming, sced [arming,
pisciculture, scriculture, bee-keeping, piggery, poultry farming and
other activities including transportation of agricultural produce
etc., as are generally carried on by agriculturists, dairy-farmers,
cattle breeders, pouliry farmiers and other categorics of persons

1. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For staterment of Qbjects
and Reusons see R H.P. Extra,, dated 7.3.1996, p. 918 & 926,

2. Passed in Huidi by the Himachal Pradesh Vidhan Sabha.)vr statement of Objects and
Reasons sec R.H.L. Extra., dated 27.7.1998, p. 2770 &2772.
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engaged in similar activities and the words “agricuilural purposes’
shall be construed accordingly;

“financial assistance” means an assistance rendered by way of
loans, advances or otherwise far the purposes of agriculture by a
financtal institution or Governments;

“financial instilution”™ means and includes.-

@)
(ii)
(iii)
(iv)
NI8))
(vi)
{vii)
(viii)

(ix)

{xi)

a banking company as defined in clanse {¢) of section 3 of
the Banking Regulation Act, 1949 (10 of 1949);

the State Bank of India constituied under the State Bank of
India Act, 1955 (23 of 1953);

a subsidiary bank as defined m the State Bank of Jndia
(Sub-sidiary Banks} Act, 1959 (38 of 1939);

a corresponding new bank as specified in the First Schedule
to the Banking Companies (Acquisition and Transfer of
Undcnakings) Act, 1970 (5 of 1970)];

a corresponding new bank as specificd in the First Schedule
to the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1980 (40 of 19380)];

The Agricultural Finance Corporation Limited, a company
incorporated under the Companies Act, 1956, (1 of 1956).

the Regional Rural Bank established under the Regional
Rural Banks Act, 1976 (21 of 1976);

the National Bank for Agriculture and Rural Development
estabhished under the National Bank for Agriculture and
Rural Development Act, 1981 (61 of 1981);

the Co-operative Bank and a Co-operative Sacicty
registered or deemed to be repistercd under the Himachal
Pradesh Co-operative Societies Act, 1963, (3 of 1969) the
objcet of which is to provide financial assistance as defined
in clause (b) of this section to its members;

the Himachal Pradesh State Co-operative Agriculural and
Rural Development Bank, and the Primary Agricultural and
Rural Devclopment Bank established under the Himachal
Pradesh Co-operative Agriculture and Rural Development
Bank Act, 1979 (23 of 1979);

any other fmancial instilution notificd by the State
Government in the Official Gazette, as a financial
stitution for the purposes of this Act;

“Kisan™ means a person having an intercst in a holding whether as
a land ownmer, tcmant, morigage, pattadar, including lessce of

Sub-cluuse (v} subs. vide H.P. Act Na, 20 of 1998.
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(2)
(h)

)
(k)

Panchayat and Government land, except holder of a plot allotted
for residential purposes ;

“Kisan Pass Book™ means a Pass book cantaining certified extracts
from record-of-nghts maintaincd under scction 32 (2} (a) of the
Himachal Pradesh Land Revenue Act, 1954 (6 of 1934) showing
the nature and extent of nterest of a Kisan in his agricultural
holding or holdings in a revenue cstate and other particulars as may
be prescribed,;

“land” means land which is not occupied as the site of any building
in a town or village and is occupied or has been let for agricultural
purposes or for purposes subservient to agriculture, or for pasture,
and includes the sites of buildings and other structre on such land,

“preseribed” means prescribed by rules made under this Act.

“public servant” means the public servant as defined in scetion 21
of the Indian Penal Code, 1860 (45 of 1860);

“Revenue Officer” means the cirgle Revenue Officer or any other
officer appointed by the State Government tor the purposes ol this
Act; :

7

“Sub-Registrar” shall have the same meantng as is assigned Lo it m
the Registration Act, 1908 (16 of 1908); and

the word and expressions uscd to denote the holder of any right,
title or interest shall be deemed 1o include the predecessors and
successors of any right, title or intcrest of such person; and ali the
words and cxpressions defined in the Himachal Pradesh Tenancy
and Land Reforms Act, 1972 (8 of 1974), and Himachal Pradcsh
Land Revenue Act, 1954 (6 of 1934); but not defined in this Act
shall wherever used herein be construcd to have the meanings
assigned to them by the said Acts.

3. Act to override other law.- The provisions of this Act or any rule
made thereunder shall have effect notwithstanding anything contained in the
Registration Act, 1908 (16 of 1908) or in any other law for Lhe time being in

force.
4,

Issue of Kisan Pass Book.- As soon as may be after the

commenccment of this Act, there shall be issued by each Patwari, a Kisan Pass
Book to every Kisan in his revenue estate:

- Provided thatl in respect of co-shares an entry shall be made showing the
extent and naturc of their interest in the joint holding :

Provided further that in the revenue estate where scttlement or
consolidation operations are being conducted, a fresh Kisan Pass Book shall be
15sucd as soon as operations arc concluded and record-of-right is preparcd.
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5. Cantents of Kisan Pass Book.- {1) The Kisan Pass Boaok <hail be in
such form containing such paruculars of the Kisan and valid for sucl period as
may be prescribed.

(2) The Kisan Pass Book shall be completed by such persons and in such
marner as may be prescribed.

(3) Oun Lhe presenianon of the Kisan Pass Book at the time of attestalion
of mutation or otherwise with regard to any changes in the interest of the holding
of the Kisan, thc Revenue Officer, after being satisficd of the correctness of the
changes on the basis of the mutation, proceedings and other relevant evidence,
shall make an entry with respect to such changes in the Kisan Pass Book in such
form and manncr as may bz prescribed.

(4) 1t will be obligatory on the part of the Kisan Pass Book holder to get
it updated after the expiry date mentionsd on title page of the Pass Book,
otherwise it will not be enlertained as legal document whenever presented. Soon
after the consignment of the next jamabandi of the revenue estate in the Sadar
Office but not later than 30th April, the holder of the Kisan Pass Book shall hand
it over 1o the Patwan for updating the catries according to the new jamaband:
agaiast receipl as may be prescribed. However, pending updation of the Kisan
Pass Book, the eutries therein for the period of the preceding jamabandi would
continue o remnain valid for that period only.

6. Presumption of truth as to entries.- (1) Every eniry made, in the
manner prescribed in seetion 3, 1n the Kisan Pass Book issued under sectton 4
shall be presumed to be true until the contrary is proved,

(2) The entrics in the Kisan Pass Book shall carry the same evidentiary
value as if these were certified copics of the record-of-rights and other public
record, for all intents and purposes, befare the public servant or courts or financial
mstitulions,

(3) If there is any mistake in the Kisan Pass Book, the same can be
challenged by making an apphication to the Asststant Coliector Grade-11 who shall
make such appropriale orders to rectify it as he deems fit.

7. Transfer not to be registered except on production of Kisan Puss
Book.- (1) No transfer made by the holder of a Kisan Pass Book in respect of any
land specified in such Kisan Pass Book or any interest in such land or any crop
standing thercon shatl be registerad by the Sub-Registrar unless the Kisan Pass
Book is produced before him, and on the production thereof, be shall incorporate
the particuiars of the transfer registered by him in such form and manner as may
be prescribed.

(2 Any transter effected in coniravention of this section shall be void.

8. Alteration not to be made in the revenue record except on
production of Kisan Pass Bouk.- (1) No alteration in the revenue record shall
be made by the Revenue Officer as a consequence of any transfer of land or any
interest therein except on the production of the Kisan Pass Book.
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(2) Tt shall be fawlul for the Revenue Officer to direct the transferor or
transferee of any nght or interest m the land to produce the Kisan Pass Book on
demand within [iReen days by issuing him a netice and it shall be incumbent upon
such transferor or transferec 1o produce the Kisan Pass Book either personally or
through an avthorised agent for making an entry indicaling the change.

(3) Any alteration made in contravention of this scelion shall be void.

9. Grant of financial assistance by financial institutions.- (1) Financial
asistance ! [may] be granied by a financial institution to a Kisan on production of
Kisan Pass Book. However, production of Kisan Pass Book 2[111215,!] not be
necessary for crop loan advanced by the {inancial inslitutton,

(2) A Dinaticial institution granting any financial assistance to the holder
of the Kisan Pass Book shall incorporate in the Kisan Pass Book the factum of
such financial assistance and where such {inancial assistance has been given on
the sccurity of any holding, the financial mstitution shall also make an entry
againsl the holding, on the securily of which the financial assistance has been
granted by it, and the entry so made shall have the cffect of creating a charge in
favour of the financial institution on the holding against which the entry has been
made and the holder of the Kisan Pass Book shall be debarred from alicnating the
said holding until the outstanding amowt of the financial assistance granted by
the linancial institution has been repaid together with interest due thereon:

Provided that wherc any charge on any land or interest therein was
created by a Kisan in favour of a financial institution before the commencement
of this Act, it shall not debar lnm from creating, after such commencement, a
subsequent charge on such land or interest therem in favonr of a financial
institution as security for any {inancial assistance given to him by such institution:

Provided further that the financial institution which sanctions the first
loan afier the issuc of the Kisan Pass Book shall asceriain and versfy within fifteen
days all cutstanding loans{except crop loan) advanced by financial institutions and
encumbrances created by the Kisan, as the case may be by procuring an affidavit
1o that cffect and shall enter and authenticate the details thereof in the Kisan Pass
Book. '

(3) The financial institution shall endorse a copy of the relevant entrics
incorporated in the Kisan Pass Book to the Revenue Officer as well as the Sub-
Registrar within the Jocal limits of whose jurisdiction the whole or any part of the
property which has been so charged is siluated and on receipt of the same the
Revenue Officer shall causc necessary entry to be made in the record-of rights
maintained under the Himachal Pradesh Land Revenue Act, 1934,

0. ) 8.9.0,0,9.9.0.0.6.6.0.0.9.0.0.0.0.9.0:0.4.0.0.0.0.6.0.0.0.6 0.0

1. Subs. for the word “will” vide Acl No. 20 of 1998,
2. siubs. wvide thid.
3.  Section 10 omrited vide Act No. 20 of 1998,
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11. Periadicity of Kisan Pass Book.- A Kisan Pass Book issued under
scciion 4 and madc uplo date shall remain in force until the next jamabandi and
shall be valid thereafter only 1f 1t has been made np-1o-dale and so cerlified in the
maner as may be prescribed.

12, Cost of Kisan Pass Boolke- The Kisan Pass Book shall be issued to
a Kisan oty payment of such ameunt as may be prescnbed.

13. Protection of action taken in good faith.- No Suil or other legal
proceedings shall lie agamst the Government or any officer or authordy lor
anything whicli is in good laith done or intended to be done in pursuance of this
Act or any rule made thereunder.,

14, Penalty for disobedience of ovders of Revenue Officer and for
interpalation etc, in the Kisan Pass Book.- (1) If any person fails or refuses to
produce a Kisan Pass Book demanded by a Revenue Officer or mterpolate ar
crasc anything in the Kisan Pass Book with an intent to defraud any avthonity
under this Act or mekes any false statement knowingly or having reasons to
believe the same to bz false or which he docs not believe to be frue with a view
to gain wrongfully, shall be liable to be punished with an imprisonment which
may extend to six months or with fine which may extend to {ive hundred rupees
or with both.

(2) No court shall take cognizance of an offence punishable under snb-
section (1) excepl on a complant made by the Revenue Officer. However,
financial institutions may inform the Revenue Officer about any tampering with
in the Kisan Pass Book coming to their notice. Each page of the Kisan Pass Book
will be serially numbered and name of the Kisan be wiittent on cach page to avoid
tampering with,

15. Power to make rules.- (1)The State Govermment may, by notification
in the Official Gazetie and subject to the condition of previeus publication, make
rules to carry out the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing
power, such mles may provide for-

(a)  the form, particulars and periced of validity of the Kisan Pass Book
under sub-seetion (2) of section 3

(b) person and the manter {or the completion of the Kisan Puss Book
under sub-scction (2) of section 3;

{c}  the form and maaner in which the entry shall be made in the Kisan
Pass Boak under sub-section (3) of scction 3;

(d) the form and manner in which the particulars of the ransfer shall
be mcorporated in the Kisan Pass Boak under sub-scetion {17 of
section 7;

{e)  the manner in which the Kisan Pass Book shail be made upto date
and certified under section 11

([}  the cost of Kisan Pass Book under section 12; and
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(g) any other matter for which provision is, i the opinion of the
Government, necessacy for giving effect to the purposcs of this
Act.

(3) Every rule made under this section or any other provision of this Act
shall be laid os soon as may be afier it is made before the State Legislative
Assembly while it is in session for a iotal period of ten days which may be
comprised in onc session or in two or more successive sessiens, an if, before the
expiry of the session in which it is so faid or the successive sessions aforesaid, the
Assembly agrees in making any modification in the rule or the Assembly agrees
that the rule should not be made, the rule shail therezfter have effect only in such
modificd form or be of no cffect, as the case may be, so, however, that any such
modification or annulment shall be without prejudice to the validity of anything
previously done under that rule.

16. Constitution of rules and validation of action taken thereunder.-
The Himacha) Pradesh Kisan Pass Book Rules, 1982 framed under section 168
of the Himachal Pradesh Land Revenue Act, 1934 and in force immediatcly
before the commencement of this Act, shall continue to be in force after that date
until amended, varied or rescinded, as if such rules werc made under this Act, and
any action taken (including Kisan Pass Books issued) in pursuance of those rules
shall be as valid and operative as if it has been taken in accordance with the
provisions of this Act.

NOTIFICATIONS AND RULES
Under
THE HIMACHAL PRADESH LAND REVENUE ACT, 1954
CREATION OF A TEHSIL
[Issved and published in Hindi in R.H.P. Extra., dated 3.1.98, p. [3-14].
GENERAL ADMINISTRATION DEPARTMENT
(B-Section)
NOTIFICATION
Shinda-171002, the 18th December, 1997

No. GAB-1A(A)8/85.- Whereas, the Govermnor of Himachal Pradesh is
of the opinion that it is nccessary so to do that a new Sub-Tehsil to be known as
Sub-Tehsil Bharwain in District Una of Himachal Pradesh with Headquarters at
Bharwain under Sub-Diviston (Civil) Amb in District Una, Himachal Pradesh
may be created by excluding the area of 10 Patwar Circles namely Gindpur,
Kharoh, Bhated, Dharamsala Mahanta, Vadhmana, Chhaproh, Dukal Bhatwalan,
Duhal Bhagwalan, Lohara-I and Lohara-1I from the present Tehsil Amb.

Now, therefore, in exercise of the powers conferred by scetion 6 of the
Himachal Pradesh Land Revenue Act, 1954 (Act No. 6 of 1954) and scction 5 of
the Registration Act, 1908 (Act No. XVI of 1908), the Governor of Himachal





